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IN THE CENTRAL ADMI NIS TRA VE TRIBUNAL 
CU TThCK B ENCH ;CU TTACK. 

O.A. NO. 669 OF 1994. 

cuttack, this the 1st day of August, 2000. 

Jayanta KUmar Panda & anothet. 	... 	Applicants, 

- VersUS 

Unirn of India & others. 	 ... 	 Resp'nd en ts. 

For InStructirns, 

whether it be referred to the reporters or not? 

whether it be circulated to all the B1ches of the 
Ctral Administrative Tribunal or not? 

L 
(G. NARASIMHAM) 	 4MYVNA' 
M1B ER (JUDICIAL) 



CNETRZL ADMINISTRAVE TRIBUNAL 
CU TTACK B CH ;CU TTACK. 

original Applicaticn No. 669 of 1994. 
Cuttack, this e IsdfAuguiç000, 

C ( R A M; 

THE MONIU RABLE MR. SOMNATh SCM, VICE-CHAIRMAN 
A N D 

THE HON(V RAB LE MR. G, NARASIMHAM, M EMi3 ER (JUDL.). 

Jayanta  Kumar Panda, Aged ao.it 26 years, 
Scfl of late Rem Prasad Panda of village-
Khairapader, PogKhairapadar, PS ;Dharmgarh, 
DiSt;Kal ahandi, 

Manoj Q.1mar patra,Ag& aboJt 26 years, 
son of Krushna Mohan Patra of ilL./ 
P0 ;Khai rapadar, PS ;Dharmagarh, Dist, 
Kalahandi, 	 ... 	 ... 	Applicants. 

By legal practiticner; M/s.S.K.Ray,D.R.Mohapatra,Advates. 

- Versus - 

Unicn of India represented by the Chief postmaster 
General, orisse ,Bhubaneswar, 1)15 t, Khu rda, 

Superiri tendent of Post offices, At/PcVPS sBhawanipatha, 
DiS t:Kalahandi. 

Employment offiCer,At z'nployient exchange office, 
At/P n/Ps ;Dharmaga rh, Dis t. Kal ahandi, 

... 	Resp-ndents. 

By legal practitiner Mr. A.K.B ose, senior Standing cnsel. 

.. 

ORDER 

1R. SOMNA IH SCM, VI CE-CHAI RMAN 

\\ 

	

	 In this original Applicati, the two petiers have prayed 

for a directicn to the Supdt. of post 0ffices,Bhawanipetha,Res.N0.2 

to issue call letters to the applicants in pirsuance of letter 

No. 317,dated 27.10.1994 issued by the Enployment ijKchange officer 

for the post of mBpM,Khai rapada B ranch post office. Departmen tel 

RespT1dents have filed cnter epposing the prayer of the applicants, 

2. 	For the çurpose of cmsidering this original Applicatirn,it 

is not necessary t' go into to,) many facts of this case. The 
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1 	 admitted position is that for filling up of the anticipated 
170 

reti remen t vacancy in the post of a3R4, Khai rpadar BO, se]. ecti ci 

prcess was initiated by the Departmental Authorities and the 

employment exchange authorities were moved in letter dated 

22.9. 94 to sprnsor names of suitable candidates for the post 

of BDBPM,Khairpadar within a period of thirty days.In resp-nse 

tr this, npl oyment EKchange,Dharmagarh sent a list of ten 

candidates in his letter dated 21.10.94 which was received in the 

o/n. the RespndentNo.2 m 24.10,94. 

3 • 	Grievance of these ti o appi ic an ts is that they had 

registered their names in the employment exchange and even thogh 

perss whose names have been registered later than then where 

spr'sor& by the wlployment Officer in his letter dated 21.10. 94, 

their names were not sponsored by the Ejnplqyment officer and 

because of this, they approached the empi oymen t exchange 

au thori ties, who in his letter dated 27.10. 94 issued a seadtd 

list of 28 candidates. This ,etter was received by the Res.No. 2 

rn 31.10. 94.Apparently in this letter names of these two 

applicants have been spcnsored.According to the. prccedures, the 

Departmental Authorities had issued intimattcn calling upai the 

candidates sponsored in the first list to file detailed application 

al'iigiith necessary donumentaticn but no such letter has been 

issued but no such letter was issued to the 28 persons sponsored 

in the secrjid list and that is why the two applicants have c-me 

up in this original Application with the prayer referred to above, 

4. 

	

	ReSpndentS have taken the stand in their cc,.inter that the 

np1oyment EKchange Authorities shculd sponsor names within 30 

days and if no such list is received or if list is received 

after the above period, then public notice is to be issued 

inviting applications from the general public for filling up of th 

post of EDBPM.Respc.ndents have stated that in this case, SnPlcrYmenl 



exchange authorities has sent names within a period of thirty 

days. They have acted on the first list sponsoring t&i names 

Departmental .iles did not provide for entertaining the second 

list of candidates which was also received n&ich after the thirty 

days period and therefore, the Departmental Authorities have taken 

no ac ti on in the second list. 

we have heard Mr. AK Bose,learned ssc appearing for the 

Resp cnd en ts and have al so perused the reCords. 

The main grievance of the applicants is that even thô.igh 

they had registered their names in the Employment Exchange, the 

nployment r,fficer,Dharamgarh did not sponsor their names but 

sponsored names of Gertain other persons whchad registered their 

names after the applicants. Even if this allegati on is true then  

the the lapse is of the Employment rfficer,Dharamgarh and any 

lapse on the part of State functicn.rjes in the matter such as 

this can not be adjudicated oefore this Tribunal and the proper 

forum is the orissa Administrative Tribunal. 

So far as the appointment of EDL34 is Cmcezned the 

procedure is laid d t.'ifl in DG Ci rcul a r dated 4, 9.92 gist of which 

has been printed at pages 89 and 90 of Swamy' S ccnpilaticn of 

service rules of ED Staffs(7th editiori).These instructions 

provide that if no list is received from the employment exchange 

or even if the list is received byaid the period of 30 days 

then piblic notice is to be issued. There is no provision in these 

instructions for entertaining the second list st by the 

empl oyment exchange authorities nuch after the period fixed 

is over. 

8 • 	In view of this, the ac U on of the Resp -rx1 en ts in not 

acting upon the second list can not be frind fault with.Moreover, 

applicants' prayer for a direction to the Respondents to issue 

them call letters for interview to the post of ED13PM,Khairadar 
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Bn is also misc cnceivel because for the post of E)BPM, there is no 

	

/ 	inter vi. 

9. 	In viei of this,we hoLd that the applicaticii is not 

en tertainabi e and the same is rej ec teI. No costs. 

L. 

(G. NAR1-SIMHAM) 
MSA3 ER (JUDICIAL) 

KNM/cM. 


